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OPEN COURT

a.:NTRAl A{JIIINISTRATIV[ TRIBUNAL
ALLAHABAD BENCH

ALLAHABAD
, ,,'.•

ORI GINAL APPLICATION NUMOCR 1299' or 2003

ALLAHABAD, THIS 30th DAY Of OCTOBER, 2003THE

HON'BLE MR. JUSTlrL R.R.K. TRIVEDI, V.C,

HON'BLE MR. D, R. TIWARI, MEMBER (A)

Badri Prasad Trlpathi,
son of Late Hari &:haran Tripathi,
Of ficiating Postmaste r, AlIa haba d,
Kutc hi r y Hea d Post Off iete, Allahabad.

• •••••• Applicant

(By Shri Sumeet Kumar)Advocate ••

VERSUS

1• Union of India throu gh the Sa creta ry ,
Minis tr y of Communi cat ion,
Department of Pos t s , NelJ O:!lhl.

,
'ji

'l., Chief Post Master General, U.P. CIrcle,
Lu eknov ,

3. Post Master General, Allahab ad Regioll,
Allahabad.

4. Senior SUpri r inten d:!nt 0 f Pos t Offl ee e ,
All ahaba d Oi visi on, Allahab ad.

5. Shri V.K. Shukla, A.Blstant Postmaster,
(Accounts) &: Officiating ceputy Postmaster,
(HSG-I), Allahabad Head Post Office,
ALLAHA8AD.

6. Shr is. C. Verma, Assistant Post Master t

(Accounts) &: OfFiciatlng Deputy Post Master,
(HSG-I), Allahabad Kutchery Head Post Office,
Allahabad.

• •••• Respondents

(By Advocate: Shri R.C. Joshi for respondent
Nos. 1 to 4)

ORO E R------

By Hon'ble Mr. Justice R.R,K, Trivedi, V',C.

By this Original ApplicatIon, filed under .ectioh 19 of
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Administrative Tribunals Act, 1985, the applicant has prayed

for quashinQ the posting ordeIS dated 26.02.2003 and 29.09.2003

in favour of respondrnt Nos. 5 and 6. He has also prayed for

a direction to respondent No.2 to iaaue correct Gradation

List of HS Gr.II/PA's(BCR) of Post Office in U.P. Circle

circulated vide letter dated 25.10.2002.

2. Learned counsel for the applicant submitted that before

coming to this
~'f

IJhich ):s~filed

still pending and have not been decided by the r e sponce nt e ,

Tribunal, applicant submitted representations,

as Annexure Nos.13, 14 and 15 but they are

The last representation was made on 15.10.2003.
.'

3. Considering the facts and circumstances, in our opinion,
',.

the e nds of justiCe will be served if respondent No.2 is

directe d to consider and decide the representation of the

applicant by a reasoned order lJithin 3 months from the date a

copy 0 f t his 0 r der is ri 1e d. I t i8 fu r t her pro vi ded th at

respondent No.2 shall give heari~g to the respondent Nos.

5 & 6 also before deciQigg the representation for alteration

of gradation list. It shall also be open to the applicant to

make an application for interim order during the pendency

of their representation, which shall be considered end decided

within a lJeek.

4. Subject to aforesaid directions, the O.A. is disposed of.

o order as to costs.

~,
l'Iember (A)

shuklal -


